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Sh. R. Varadharajan,

Hon’ble Member {Judicial)

For the Petitioner /Op. Creditor : iy~ AL ,/)944, leauabul S A oo Caj;_/
te Debtor: My~ P‘”“-}w Jada '
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ORDER

matter as between the parties and the liberty is given to revive the same in case there is
any default on the part of the Corporate Debtor not abiding the terms of settlement. Ld.
Counsel for the Corporate Debtor Fepresents that settlement has arrived between the

With the above directions, the petition stands dismissed as withdrawn, Let N
the files be consigned to records, 0 !

(R. VARADHARAJAN)
MEMBER (JUDICIAL)

Surjit



